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THE APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1998

THE MINISTER OF RAILWAYS
(SHRI NITISH KUMAR): 1 beg to
movae:

“That the Rill to authorise payment
and appropriation of cerfain sums
from and out of the Consolidated
Fund of india for the services of the
financial year 1998-99 for the purposes
of Railways, as passed by Lok Sazbhas,
be taken into consideration.”

The (Juesticn was propsoed.
DR. M.N. DAS (Orissa): Respected

fMadam, I crave for vour indulgence.

Through you, I crave for the indulgence
of the hon. Railway Minister. I have to
raise on behalf of the people of my State
of Orissa, a2 voice of grievance. Kindly
excuse me, Nitish Kumarji. Madam, 1 am
appealing to the hon. Minister, through
you. Only 62 years before this date,
Bihar and Orissa constituted one British
Administered  Province.  Orissa  was
separaied from Bihar in 1936. Yet, I
passed the matriculation as a2 student of
Patna University in 1942, I passed the
Intermediate Examination in 1944, also
from the Patna University. In other
words, Bihar and Orissa are wo sister-
States, And Sisters should remain sistess.

Wever can neighbours change their
places.
3.0 pom.

But Madam, the present Government
has started looking towards Orissa not in
a brotherly way—Xkindly excuse me for
saving so—forgeiting, perhaps, the fact
that a number of MPs, from my State are
hoiding the tubes of the life-sustaining
oxveen cylinder before the nostrils of the
gasping Government of India. At any
moment, they can withdraw the tubes.
Take care of that.

Madam, I want to raise the voice of
gricvance on behalf of my State because
this Government has done so much injus-
tice in regard to railways in Orissa. Al-
most all the on-going projects have come
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to a grinding halt. Whatever projects
were taken up in the recent past, by
successive regimes, would not be com-
pleted in any case. They are not going to
be completed. They cannot be com-
pleted,

1 need not have to remind the House
of the history of railways in Orissa. That
will take a long time. When the British
conguered Orissa, to them, Orissa meant
only Balasore, Cuttack and Puri Districts.
They required this narrow coastal belt to
conncct the Bengal Presidency with the
Madras Presidency. When Orissa was in-
tegrated into a linguistic province in due
course of time, afier a long struggle, the
far-away Sambaip was brought from
the Ceniral Pravinces. itut ihe British did
not connect Sambalpur with Cuttack by
rail. Similarly, Ganjam and Koraput wis
hrought from the Madras Presidency, but
no railway line was given to Koraput.

When 24 out of the 26 princely Staies
of Orissa were finally merged with Orissa
at the time of Independence, therc was
no railway line connecting the interior
areas, the hilly tracts and forest areas,
inhabited mostly by tribals. Orissa lacked
in raiiways.

Therefore, in recent times, several pro-
jects were taken up. But today, we have
come to a point where a fullstop has been
put to thesc on-going projects in Orissa.
How long can we tolerate such injustics?
We are not living under the British re-
gime any more. The British people might
not have done anything for us. But we
expect from our Government that whai-
ever projects the previous Governments
had undertaken should be completed.
Please complete the on-going works,

Don't stop them.

I would give you some instances to
show the kind of injustice that has been
done to Orissa.

Madam, for the last fifteen years, the
Talcher-Sambalpur iine has been under
construction. The present Railway Minis-
ter had announced that the passenger
traffic on this line would be opened on
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15th August of this year so that passenger
trains could run between Talcher and
Sambalpur. He has provided Rs. 15
crores. But yesterday, 1 collected some
information. I find that the line had been
laid, but there is no trace of any plat-
form; there is no trace of any station;
there is no trace of even any signal. I

welcome the hon. Minister to kindly be- |

come the first passenger to travel from
Talcher to Sambalpur on 15th August of
this year! The point is, no work can be
done with the amount granted.

Then, the Jakhpura-Banspani railway
line was sanctioned in the Budget of
1976-77. The first phase of the line was
opened in 1982. But that phase, the first
phase, from Daitari to Banspani is far
from being completed. This year only Rs.
49 crores have been provided in the
Budget, though the total estimate has
been of the order of Rs. 592 crores. A
sum of Rs. 145 crores has been spent so
far. We need another Rs. 398 crores for
its completion.

Here I may draw the attention of the
House to the fact that unless this Dartari-
Banspani line is finished, the proposed
steel plants at Gopalpur and other places
will remain only a day-dream because the
iron-ore is 1o be carried through that
railway-line to the proposed steel plants.

Third, Rs. 500 crores is necessary for
construction of the Khurdha-Bolangir
railway. Rs. 6 crore has been spent so
far. This is one of the latest of the
enterprises. The present Railway Minister
has provided in the Budget only Rs. 2
crores.

Fourth, for the Lanjigarh-Junagarh rail-
way, Rs. 2 crores have been provided,
though the total estimate stands at Rs.
100 crores. Through you, Madam, 1 pray
to Almighty God that our Railway Minis-
ter, Shri Nitish Kumar, should remain the
Railway Minister for another 50 years to
travel on that line—he is spending only
Rs. 2 crores per year, and the total
estimate is Rs. 100 crores-as the first
passenger, and, I assure you, without
ticket.
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THE DEPUTY CHAIRMAN: Dr.
Das, you don’t have to pray God through
me. You can directly do that. Only to the
Minister you need to go through me.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (DR.
MURLI MANOHAR JOSHI): There is
no hot line between him and God.

THE DEPUTY CHAIRMAN: Nor is
there a hot line between me and God.
«(Interruptions)....

DR. M.N DAS: Madam, you help me
0 pray God.

‘The next point is that for the Haridas-
pur-Paradip railway line, Rs. 2 crores
have been provided, whereas the total
estimate stands at Rs. 121 crores.

Then, for an estimate of Rs. 58 crores
to complete the Rupsa-Bangiriposhi rail-
way line, the Minister has approved only
Rs. 2 crores for the current year. We
need Rs. 58 crores.

For the Noapada-Gunpur project, esti-
mated at Rs. 47 crores, the kind Minister
has sanctioned a phenomenal figure of
Rs. 10,000 only! While the estimate is
Rs. 47 crores, the provision is only
Rs. 10,000 /. May be, the Planning Com-
mission has not approved it. If that is so,
what for has Rs. 10,000~ been provided?
Is it a donation, charity or dole’ll What
purpose does it serve? Is this not a false
promise, a type of deception being played
upon the people of the State?

Finally, for the Angul-Sukinda railway,
line, estimated at Rs. 245 crores, the
Minister has provided Rs. 2 crores only
in this year’s Budget.

Madam, 1 feel very much aggrieved.
Orissa is a major State of the Indian
Union, with full of natural and mineral
resources. It cannot develop these unless
communication facilities are provided and
railways are laid. We suffer from a dubi-
ous, though uncalled for, undeserved dis-
tinction that we are an under developed
State. We have no reason to be calied
like that. If you give us railways and
cther communication facilities, this under
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developed Orissa will become one of the
most developed States because nature has
given us, God bas given us unlimited
natural and mineral resources.

I request the hon. Minister kindly to
change the priorities. Give the State what
is due to the State. Don’t pour oil on oily
heads. States like Orissa, Assam and
those in the North-East need railways. By
all means find resources. By simply
promising many good things but crying a
halt to many good programmes, on-going
programmes, you are not doing any ser-
vice to the State. If one State remains
crippled, disabled, handicapped, you can-
not think of mother India growing strong
and stout, All the limbs must make the
country strong and stout.

Thank you very much.
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PROF. (SHRIMATI) BHARATI
RAY (West Bengal): Madam, when Lord
Dalhousic penned his famous Railway
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Minute of 20th April, 1853, it was not the
welfare of the people of India that
weighed with him. The Lancashire textile
interests and the compulsion of rapid
military movement dicatd his poolcy.
After independence, our objectives have
changed. The Railways are now in tune
with the developmental policy of this
country. Therefore, first and foremost,
the Railways must be a utility service.

Now, having stated that as my premise,
and looking at the Appropriation Rill
which is in my hand, there are three
issues which concern me.

First, those who provide the service,
second, those for whom the service is
meant and third, the question of expense.
I would like to take up the first point
first. The Railways, as we all know, is the

largest public  scctor  undertaking
employing the maximum number of
people. The present strength  of

enmpioyees today is roughly 16,41,000. In
1974, if my information is correct, about
twenty iakh prople were working in the
Railways out of which seventeen lakhs
and fifty thousand were permanent and
2,50,000 as temporary. That is to say, the
staff strength of this Department is
decreasing. Every year, about 60,000
people retire and all the posts are not
being filled up. madam, I do not advise
to employ men after men and keep them
idle. My point is that the Railwasy cover
large areas. New trains are being
introduced. old coaches and old tracks
have to be maintained. Therefor, more
people should be employed, basic
amenities should be given to them and
they should work under proper
supervision so that the Railwasy is made
an cffective and efficient service. My
three peints mentioned earlier are
concerning those for who the service is
meant. They being upon one central
theme, the operation. How are the
Railways being operated in terms of
manpower, finance as well as services?

Comin; to the important point of
services, we all know that services in the
Railways have become appalling. The
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basic amenities are gioing down,
sanitation is a dictionary word, alarm
chains are cosmetic and the punctuality of
the trains is a joke. Worst of all,
passenger safety which should have been
given the top priority, is conspicuous by
its absence. Robberies and accidents are
everyday news. I am astonished to know
that the Department keeps no record of
thefts or robberies that take place on the
trains. There is no question of any
accountability anywhere. 1 understand
that a Committee has been set-up to
ensure safety. But my question is: Is
there any  guarantee that the
recommendations of this Committee wili
be implemented and the
recommendations of this Committee will
not be locked-up like the
recommendations of many  other
Committees? The next point 1 want tc
make is that the suburban railway
services have to be improved. With the
demographic changes, the suburban
railway has become very important. In
my State of West Bengal, we urgently
nced cnhanced frequency of suburban
railways, we need implementation of the
earlier scheme of railways to introduce 12
bogie rakes with simulatencous extension
of the platform. These should be
undertaken. While speaking on the
subject of West Bengal, 1 will again
mention thai Murshidabad is a historical
place associated with Nawab Siraj-ud-
daula. It has the potential of uttracting
tourists if there is a comfortatic and fast
train between Murshidabad and Calcuita.
Darjeeling-Himalayan Raiiway has also 10
be properly—somc steps have already
been taken—modernised. How will West
Bengal earn money from tourism i their
communication systems is not good
enough? And, of course, the meto
railway as well as the circular railway
projects are limping. Some surveys are
done, some sanctions are given, but
nothing concrete and - up to our
satisfaction has been done. Mr. Minister,
probably you are bored, all of us saying
the same thing again and again. We
assure you that we are also bored, but
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there is no other way but to go on

pressing our demands until they are met.

I pass on to my third issue, the issue of
expenses. I will make only two points—I
never exceed my time, eight minutes is
my time, I have been told—one is, as you
all know, the freight traffic and the
passenger traffic have come down, both.
1 have got the figures; from 1950-51, the
passenger traffic has come down by 49
per cent and the freight traffic has come
down by 60 per cent. This is largely due
to inadequate, unscientific and faulty
investment. 1 will just give one example.
We all know that there is a demand for
wagons. The Standing Committee Report
says, “We expect that the Department
needs 26,000 to 28,000 wagons per year
during the Ninth Plan period.” This is the
estimate. The Standing Committee
opined that the Department should come
forward, but I understand that we alrady
have Tresources for producing 29,000
wagons a year against the Railway
demand of 26,000 wagons. I am very
surprised that even though this is the
situation, developmental orders for
wagons have been freshly given to new
companics, and that too, by giving
advance. This is a very serious matter
and it leaves a very bad taste in the
mouth because it is very, very
inexplicable to me. No I am at one with

the Standing Committee Report that the

Railways should utilise the existing
infrastructure as well as the exisitng
technology for production of wagons, and
we have that, both at Trichy and
Jamalpur,

Finally, Madam, the Railways must be
aware of the responsibility to cut down
expenses. Railway operations must be
streamlined and austerity must be
practised, particularly in terms of
advertiscments. Huge ads, one page,
half-a-page, full page, are seen every day.
I went home, Calcutta, last week-end.
On Saturday, the 11th suwiy, in the
Statesman, the most expensive paper for
advertisement with a  picture, a
photograph, has come out. The news-
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item and the picture covering half-a-page
are very interesting. The news-item
captioned “Tickets reseller nabbed.
Trains short terminated.”

“Additional AC two-tier coach
attached to Rajdhani Express. Three
passengers nabbed with fake freedom
fighters' complementary pass. More
passengers carried.” This advertisement
by the Eastern Railway with these trifle
news items appeared on 11th July, 1998.
I do suggest that the travelling expenses
as well as the advertisement expenses
should be cut down. There is meed to
scrutinise indetail every item, every head
of expenditure. The railways are so
important. We all know that. In this age
of communications 1 request the
Government to be more careful and to be
more alert to develop the railways as a
modernised, streamlined and efficient
system of communications. Thank You,
Madam.

SHRI BRAHMAKUMAR BHATT
(Gujarat): Madam Deputy Chairperson, 1
want to say a few things about the
railway problems. But before I suggest
certain things, I would like to draw the
attention of the hon. Minister to a
function held recently in Ahmedabad on
the occasion of the inauguration of the
Lok Shakti Express. There was a function
earlier when the broad-guage line
between Ahmedabad to Delhi was
inaugurated. Then Mr. Paswan was the
Minister. They invited all MPs and in the
cards the names of MPs were mentioned
and the cards were sent to the MPs. But
when the Lok Shakti Express was
inaugurated—the hon. Minister may take
note—no MP was invited except the BIP
MPs. It was not an alliance function. It
was not a party function. But no card was
sent to us. No telephone call was given to
us. Only the BJP leaders and the BIP
workers were invited. Our hon.
colleague,. Mrs. Urmilaben, was present.

SHRI GOPALSINH G. SOLANKI
(Gujarat): It was not like that. Even I
also did not receive any invitation. It was
not a political function. (/nterruptions)....



313 The Appropriation
(Railways)

SHR1 BRAHMAKUMAR BHATT:
Therefore, you support me that nobody
was invited. But some MPs were there.
Gopalbhai, I am sorry, you may not be
knowing. Mrs. Urmilaben was there
because she had gone to make a personal
representation on some grievancé. She
went there on the basis of a newspaper
report. There was no invitation. The hon.
Minister may take note that it is not
proper not to invite the MPs on such
occasions and avoid such things in future.

Now 1 will criticize the hon. Minister.
But I would also like to congratulate him
for one good thing that he has decided to
construct  a  third track between
Ahmedabad and Mumbai. It is a very
heavy traffic area and the construction of
a third track between Ahmedabad and
Virar should be taken up. The hon.
Minisfer has written to me. I believe that
in the coming years, perhaps, in the
coming decades, so far as the passenger
traffic, trade traffic and goods traffic are
concerned, it will be much easier. One
more thing which 1, of course, appreciate
is that the decision to drop the extension
of Ahmedabad-Chennai Navjivan Express
to Bikaner and Jaipur. I had written a
letter to the hon. Minister requesting him
not to extend these trains to Rajasthan.
Please don’t do it. If you want to give
more facilities to Rajasthan, we have no
objection. You start new trains. But don’t

make Ahmedabad a flag-station. I
received a letter from the General
Manager of Western Railway, Mr.

Gupta, saying that the decision which was
taken is now dropped. Therefore, to that
extent I again appreciate him that the
Gujarat Mail and the Saurashtra Express
are not going to be extended to
Rajasthan. That is a good thing on the
part of the Railway Minister.

Now I would like to draw the attention
of the hon. Minister—] know he is a
socialist; originally I also belonged, as we
say, to his gotra—to the second class
passenger facilities, What about the
second passenger facilities? In the general
coaches which are meant for second class
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ticket holders, if one takes & ticket, has
he got a right .to sit or not? This is the
basic question. When a man purchases a
ticket and goes to the -general coach,

everybody says, 31 wal, v, am
T T

There is no room. 1 have visited
several countries. 1 have travelled in UK,
USA, Russia and some parts of Eurpoe.
1 have not seen in any country people
being huddled like goats. I have not seen
people standing and waiting and sitting
on the roof of coaches. I have not seen it
anywhere in the world. But this is the
position in our country. See the fate of
poor second-class passengers. The hon.
Minister must be knowing it. He comes
from Bihar. The situation in Bihar is not
better than any other place. It may be a
little worse,

AN HON. MEMBER: It is the worst.

SHRI BRAHMAKUMAR BHATT: I
kbnow it. But I did not want to say that.
I am talking about the second-class
passengers. Let us apply our mind.
Whatever can be done should be done
for the second-class passengers. Their
difficulty is, they don’t get pure drinking
water. So far as cleanliness is concerned,
this question does not arise for the
second-class passengers. If you want to
go to a toilet, as soon as you open the
door, you have to come back. I would
like to give a suggestion. Can we keep
one sweeper each in every coach? You
can charge Re. 14 more from every
passenger. One sweeper each should be
attached with every coach. If a train has
to go from Ahmedabad to Bombay, there
should be one sweeper in every coach.
Every time he can check up that there is
no dirt in the toilet. Anybody can go and
use the toilet. If that is done, the second-
class passengers will feel a little happy i
spite of whatever other difficulties they
may be facing.

We claim that we are the largest
railway network in the world. {t s good.
We have a very big railway network
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That is true. They are serving the people.
There is no doubt auuu! 't. The first-class
passengers have no problems. The
second-AC passengers have no problems.
But the problem is of reservation of
tickets. If a man has purchased a ticket,
he gets the scat in an unreserved coach,
That is another problem which the hon.
Minister may consider.

I would like to draw the attention of
the hon. Minister to thefts which are
committed on railway platforms. Any
passenger who is standing on a platform
keeps his luggage by his side. He is
waiting for a train. The moment he looks
at the luggage, that is gone. The Railway
Police will say. “Bring an eye witness. If
there is an eye witness who has seen it,
then only we will register your
complaint”. They are not even registering
complaints. That is my grievance. 1 know
all offences are not detected. But they
can at least register a complaint and then
try to find out their luggage. I think there
is a nexus between criminals and the
police at the railway platforms. There are
instances where some people have not
only lost their money but they have even
lost passports. Then the Passport Officer
says. “You have to prove that your
passport has been stolen”. How can a
poorman prove that his passport has been

stolen? All the things were in his
baggage. There should be some
regulatory authority to check the

criminals who are doing their business on
the railways platforms where passengers
generally wait. 1 am not saying these
things merely to criticise the Railways. I
would like to draw the attention of the
Minister to the fact that from all Talukas,
Districts and even from the city of
Gujarat hundreds of luxury coaches are
going to Bombay. They charge more than
the Railways. Some of them are air-
conditioned coaches. They are taking all
the revenue which otherwise should have
gone to the Railways. Since the
passengers are not getting tickets and
they are nat able to get their tickets
reserved, the owners of private luxury
coaches are getting advantage.
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I know every part of Saurashtra. From
every taluk of Saurashtra, coaches go to
Bombay. At least 50 coaches go from
Ahmedabad. If you go into the city, you
can see 2!l the coaches stationed adjacent
to the main transport head office and
they are taking passengers to Bombay.
They are making money and the Railway
is losing. The revenue to the Railwzys
has been lost. This is my point. That
revenue can go back to the Raiiways.

The last point which I would like to
mention is about ‘buckle porter’ when a
porter dies or when he retires on account
of sickness, I believe that there is a rule
that the buckle of the porter will go to
his son or whomsoever he had
mentioned. He gives in writing that a
particular person will succeed him on his
death. Even in getting the buckle of the
porter, whatever be the rule of the
Railways, things are not free from
corruption. I attended a meeting of the
Porters’ Association. The President of the
Association took me to that meeting. The
Station Superintendent was also therc. A
number of porters complained to me that
some porters who have expired had
wanted that their buckle should go to
their son or their relative but that was
not being done. The hon. Minister may
kindly see to it that the rule is followed
and the buckle is passed on to the son of
the expired porter or to the person whom
the deceased porter had wanted to take
the buckle. It is only then that the
porters will have some relief and they can
be rest assured that somebody else does
not take it away from them. I hope that
the hon. Minister will consider these
suggestions.
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SHRI S§. VIDUTHALAI VIRUMBI
(Tamil Nadu); Madam Deputy 1
Chairperson, 1 will straightway come to
the subject, Out of 62,730 Kms. of
railway line, only 7,000 Kms. come under
the purview of the Southern Railway.
Out of these 7,000 Kms., 3,677 Kms. is a
metre gauge line,

Out of this, 2,469 kms. only were lying
within Tamil Nadu. The total railway line
in Tamil Nadu is about 4,044 kms. Out of
this, 61 per cent is metre gauge.
Therefore,  when every Member
requestcd for conversion from metre
gauge to broad gauge, in order too
implement the uni-gauge system, we have
some request. It is said that a mother is
always more kind to the weak child. So I
request that the Railway Minister should
be more kind towards Tamil Nadu
becausce, we are having more than 60 per
cent lines as metre gauge. Out of this,
now for the last two years, 970 kms.
metre gauge has been converted. When
the market share of the railway
passengers in the total traffic in India is
reduced from 75 per cent to 24 per cent,
that is reduced to 173, the Government
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should have more conservation 1w
develop the railway industry, not onlv for
cemployment  purposes  but  for  ather
purposes alse. Bofore I go to the projects
in my State, what I want to say here is
that, fortunately this ycur you have given
a Status paper. It is an appreciable one
What we want is that the Status Paper
should be region-wise, like the Southern
Railway, the South-Central Railwuy cte.
in which all the particulars are given, The
Status Papper which you have subnaaed
is totally diffcrent from the one which we
want.

There is a survey made. 1} the
inorfmation regarding the railway lines,
plan allocations, work compicted and the
work pending is included in the Status
Paper and if region-wis¢ information is
given, then it will be heipful to the MPs.
in every State, MPs are expressing their
gricvances as well as their demands in the
House, in the Consuftative Committee
and even in the informal Consultative
Committecs also. We get a reply which is
mostly in the negative. The reason given
is paucity of funds. I want to say that aijl
the demands made by a particular State
should be compiled in one pamplet. The
information regarding the demands made
by MPs. hailing from onre particular
State: the number of demands completed
by the Railway Department and the
pending mails should be given. T feei that
it would be helpfu! for the Railway
Department, the Minisiry as well as to
the Members also. Therefore, this should
ajso be pursued.

Now, from this I will go to the projects
of Tamil Nadu. Since nearly 60 per cent
of the railway line is metre gauge, a lot
of attention should be give to Tamil
Nadu. The time at my disposal is very
short, so I will go through very tust. The
line from Arakkonam to Chengalpattu-
connecting a  pilgrimage centre,
Kanjivaram — should be converted into a
broad gauge line. Then the Tiruchi-
Dindigul line should be immediatcly
converted into broad gauge line because
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on the Viliupu_ram to Madurai line, broad

gauge work is going on. From Madurai,
side by side broad gauge work is going
on. There is a gap between Dindigul to
Mzdurai. If this gap is filled up, then
fron: Villupuram to Tirunelveli we can
have... complete broad gauge line. Then
we need not go round about it
Therefore, this area
concentrated upon.

Then, from Karur to Salem the rate of
return expected in 1986 was 17 per cent.
Therefore, it is a viable project. It will
cost about Rs. 136 crores now, previously
it was estimated to be Rs. 65 crores. The
Railway Department should see to it that
it is implemented as early as possible.

For Trichy to Nagore, the Plan was
Accepted, and some work was done. But
still it is kept in abeyance. The work on
the Trichy-Nagore line should be
expedited.

On the Thirumylai to Velachery line
work is going on. The work has to be
speeded up.

The Chennai Beach — Tambaram Sub-
urban line should be converted into a
broad gauge one. This is very important.

The Villupuram-Thanjavur conversion
was accepted. It has to be expedited.

THE DEPUTY CHAIRMAN: I think
your speech should be expedited.

SHRI S. VIDUTHALAI VIRUMBI: 1
will go very fast, Madam, like an express.

Then, the Tiruvarur-Vedaranyam line.

It has been, more or less, abandoned.
Acutally, Vedaranyam is the place where
the Salt Satyagraha was conducted.
“Thetéfore, it is a_place of historical
importance_. But it has been, more or
less, neglected. I request that special care
should be taken to see that this line is
converted into broad gauge.

Similarly, the Cuddalore-Salem line is
required to be converted into broad
gauge. - Then, the
Chamrajnagar line. It has been surveyed.
Rt is in the commencement stage. It
should be expedited.
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The Madurai-Rameswaram line.
Actually, the prawn fish is coming to
Madras from this area for being,
exported. This is very important.
Moreover, Rameswaram is a place of
pilgrimage. Nearby Rameswaram, There
is one place called Erwadi, which is a
Muslim pilgrimage centre. Therefore, 1
request that the Madurai-Rameswaram
MG line should be converted into broad
gauge.

The Virudhunagar — Quilon line. It is
left out. It has also to be converted.
From Coimbatore to Dindigul — MG. It
is left uncared for. The Minister has to
give special attention to this.

The Tenkasi-Tirunelveli-Trichendur
section. In regard to the Tenkasi-
Tirunelveli section, the Railways have
taken up the job. But the Tirunelveli-
Trichendur section has been left out.
Therefore, I request that the the BG
conversion should be extended further
from Tirunelveli up to Trichendur.

The clectrification of the Chennai-
Villupuram, the Villupuram-Katpadi and
the Virudhunagar-Quilon sections have to
take place.

Having talked about conversion, I
would now like to refer to an important
problem we face. This is a fall-out of the
completion of the' Konkan Railway
Project. Hereafterwards, the trains from
Trivandrum and Quilon would be run
through this line. As a result of this,
passengers from Coimbatore, Erode,
Tirupur and Salem would not be able to

_ have a direct connection to the North.

the people who are living in these places
have to come to Madras first and then
take the North-bound trains. I would
request the some trains should be started
from Coimbatore to Bombay,
Coimbatore to Delhi etc. New trains have
to be introduced. Otherwise, the people
of these areas would be put to a lot of
inconvenience.

Madam, in the Ponmalai Workshop,
the number of workers has beew educed



329 The Appropriation

(Railways)
from 14,000 to 7,000. There is need to
convert this workshop into a

manufacturing plant. This is because,
when the market share is reduced, we
need more carriages, more wagons. It is
just like a repair yard. I would request*

the hon. Minister to see that this is
converted into a manufacturing plant.
(time-bell rings)

From the point of view of revenue for
the Railways, we have to take up the
recycling process. You have something
about it. 1 have not secen the Budget.
Now, in regard to the recycling process,
what are the things you have actually put
into action? You say ‘unused goods’. I
think the railway lines which are not
required can be made use of otherwise.
Melting could be done and it could be
made use of by steel rerolling mills. This
kind of recycling process should be taken
up so that you can get some revenue out
of it.

There is one more line which I had not
referred to earlier. The Dindigul-Pambai
line. It has been on the agenda. I.do not
know why it has been left dut. It should
also be taken up. It has been surveyed
already.

Madam, 1 few things more. kindly give
me two-three minutes more and I would
conclude.

There is a proposal for the construction
of a flyover at Perambur. Both the
Chnnai Corporation and ‘the Railways
have agreed. The land belongs to the
Railways. The Railways have to relingu-
ish the land. the price has also been
fixed, Only thing which oremains to be
done is that the Railway Board has to
saction it. It is pending. I would request
the hon. Minister to instruct the officer
concerned and see that it is expedited.

Then, ‘here is an anomaly in pay
between iie Central Secretariat Staff and
the Accounts and Audit Department
staff. I am talking only oabout the Rail-
ways. There has to be pay parity. The
categories involved are: senior record sor-
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ters, accounts clerks, Junior auom
sistants, finger print examiners, acooliiits
assistans, stock verifiers, section officers
(accounts), senior section officers, senior
cost accountants, chief fingerprint ex-
aminers. They have already sent a
memorandum to the Railways. The hon.
Minsiter must go through that memoran-
dum. The Fifth Pay Commission had
agreed to it. In spite of it, the Govern-
ment has not given it. I would request
the hon. Minister to go into their grievan-
ces and see that the anomaly is rectified.

Then, Madam, in Ponmalai,.......

THE DEPUTY CHAIRMAN: You
are now taking up the entire railways
system. Please wind up. 1 have other
names.

SHRI S. VIDUTHALAI VIRUMBI: 1
am concluding, Madam. In the Ponmalai
workshop, there are 4,000 residential
quarters. These are seventy years old.
they are all tiled houses. They are now in
a totally dilapidated conditions. The
workers are suffering like anythng,
Therefore, T request the hon. Minister to
see that some new quarters are con-
structed and given to them in a phased
manner.

My last request, Madam, is that the
iransport allowance has been denied to
the Ponmalai-resident employees of the
Railway Department. As far “as the
Perambur area, the Ernakulam area and
other areas are concerned, it is being
given, but it is being denied only to the
Ponmalai residents. They should alsc be
given the transport allowance.

With these words, I conclude. Thank
you very much.

ft W v S (3w R
qETvIg maed, ¥ ae uw NvEd @
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R Fed & feid qUeER § W,
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AN HON. MEMBER: A very good
point and 2 short speech.

THE DEPUTY CHAIRMAN: Trains
should be like this,

SHRI RAR{A SHANKER KAUSHIK:
No, no. It is a passenger irain.

THE DEPUTY CHAIRMAMN: Let our
trains also go a liile faster.

MISS FRIDA TOPNQO (Orissa): Thank
you, Madam, for giving me some time to
speak. ! dor’t like to repeat the problems
alrcady narrated by my colleagues who
have already spoken.

At the outset. I associate myself with
Dr. M.N. Das, my colleague from Orissa.
He has spokem on most ihe probiems of
Orissa.

Madam, The main problem of my con-
stituency is that for the Bimlagarh-
Talcher railway-line, the survey work was
compieted ten o fifteen years ago. No
further steps 1o provide funds or to start
the construction work were taken at that
time. Now il requires a resurvey. This
will be an important and the shortest
railway route connccting Rourkela and
Bhubaneswar, the State capital of Orissa.
After the resurvey work is completed,
adequate funds should be provided for
the construction work so that the' work
could be completed soon.

Secondly, the Utkal-Kalinga Express is
ihe only direct train running through
Rourkela for coming to Dclhi. This train
touches seven States on the way, that is,
from Puri w0 Delhi. The train has only
one second-ciass, A. C. coach, In this
connection, I am to point out that we are
‘our MPs who travel by Utkai-Kalinga
Express from Rourkeia to Delhi.
Reservation guota of only one berth for
VIPs has been provided at the Rourkeka
Railway Station. Most of the time the
reservation is not available. 1 request the
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Railway i.i" wver, through yow, Madam,
10 provids npec more second-class A.C.
coach i “u: Utkal-Kalinga Express.

Thirdly, the track-renewal in the
South-Eastern Railway line is very poor,
as a result of which, we find train
accidents very often in this area.

Fourthly, the Howrah-Kurla Express
should halt at Bisra Railway Station, in
Sundargarh District of Orissa.

A number of reminders have bcen
submitted by the public time and again
for expeditious disposal of this case. The
demand of the public has been pending
for the last 20 years. I would request the
hon. Minister, through you, Madam, to
pass necessary orders in this matter at an
carly datc. Thank you.

SHRI S. NIRAIKULATHAN (Tamil
Nadu): Madam, Deputy Chairperson, 1
thank you for giving me this opportunity
to speak on the Railways Apprnpriation
Bill.

THE DEPUTY CHAIRMAN: You
have only two minutes. I know you speak
in Tamil. But I hope you understand
what 1 say.

SHRI S. NIRAIKULATHAN:
Madam, mny revered leader Dr. Puratchi
Thalaivi would say, “Do one thing, let
that be good; do it today and let that be
for the poor.” 1 feel it my duty to bring
to the notice of the Government, the
wishes of my leader in order that they are
translated into action for the well being
of the poor.

Tamil Nadu in general, southern
districts in  particular, still remain
industrially backward due to lack of
infrastructure  facilities  like  railway
netwoik. Due to backwardness, there is
unrest resulting in violence and caste
clashes. If this situation has to change,
the railways should improve its network
in these parts of Tamil Nadu.

Madam, a comparison of railway
facilities in the northern parts of India
with the south will make us feel that
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“north flourishes hut south  perishes.”
Through this august House, I appeal to
the Government to pay special attention
to improve railway facilities in Tamil
Nadu. I have certain demands pertaining
0 Tamil NMNadu. it is stated by the
Government  that  survey has  been
ordered for laying a new line from
Manamadurai to Tuticorin via Kamudhi.
But survey has not yet begun,

1 appecal to the ¥#lon  Minister to
expedite survey. Because, if ncw line is
laid between Manamadurai and Tuticorin
vie Kamudhi, the distance would be
reduced by 260 kms. At present the
distance  between Manamadurai and
Tuticorin  vie Thenkasi, Thirunelveli is
350 kms. The distance vie Kamudhi
would be around 90 Kms. only. This will
not only reduce iravel time and train fare
but will alsc save precious fuel. It will
also gencrate cmployment in the region
and help mitigate the problems of the
people. This will provide an impetus for
the development of the region. | appeal
to the Hon. Minister to direct the
officials t¢ intimatc me as and when
survey is undertaken,

It was announced last year that
Madurai-Rameswaram  line  would be
converted into broad gauge. But work
has not begun so far. My leader, Goddess
of nur hoarts. Dr Puratchi Thalaivi has
been demanding  setting uwp  of a2
Divisional Office at Salem. I request the
hon. Minister to fulfil this demand
without further delay.

Madam, I place the following demands
for favourable consideration by the
hon’ble Railway Minister. Fitline shouid
be set up at Thirunelveli and Nagercoil.
The BG jine conversion from Chennai to
Tricht is going very slow. It should be
geared  sp, When 1 demanded
electrification of Chennai-Trichi route in
the Committee on Railways, 1 was told
th=t funds have not becn allocaied. !
demand  allocation of funds for
electrification of this route. Nagercoil-
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Mumbai Express sho
iakh rupees have hbeen allocated for
developing Aralvaimozli roilway station
But work haos not begun w0 far.
Computerised reservation ceatres should
be set up at Ramanathapuram 204 alse in
the Madras High Court premises. An
additional coach should be added to the
Chennai-Kanniyakumari Express.
Overbridges should be consiructed at the
level crossings at Paramakkudi,
Ramanathapuram and Uchakkudi,
Pilgrims going to Rameshwaram from the
northern parts of the counuy, are held up
at level crossings for hours, causing great
inconvenience. Traffic jum could also be
avoided if  these overiridges are
constructed.  Cuddalore-Salem  metrs
gauge and Madurai-Bodi metre gauge
should be convarted into broad gauge. A
new line from Madurai to Kottavam via
Sabarimalai should be laid. 1 equest the
hon. Minister to include this project in
the current year’s budget.

Pbeorun datdy. 15

Madam, i7 is reported that the Mangala
Express, running  betwcen  Hazrat
Nizamuddin and Mangalore via
Coimbatore, Solem and Falgha® is likely
ta be routes through Konkan route. ]
appeal 10 the FHon. Minister not o
change the present route. Sech a decision
will i}ui lots of peopic going to Tamil
Nadu n.d Kersla to inconvenience. [
hope the siarus giro wouid be glldwed to
continue. After the conversion of BG line
in Tamil Nadu a direct train between
Delhi and Madurai should e introduced
and that should e nawed Meenakshi
Express. Some way, a frain between
Kashi and Rameshwaran  should  be
introduced ard npamed aft=r Lord Ram.

thie

nat

Madam, ! wn
Raitway M

SOCY RO S8Y

rlor'tie
snpounced  any 7
for Tamit Madu. The
Chenpat Centeal and Egmore 38 so poor
that it is  all r The public
convenicnces aie unaiproachable due i
stink. Safe drisking water is nol svailable
in majority stations. I aw confident the
Hon’ble Minister will ool inte these

ation schemes
samtation  al

rry
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problems. For the last four years the
appointment of Khalasi has been
withheld. 1 demand that the posts of
Khalasis should be filled. Madam, near
Arakkonam in Tamil Nadu, there is an
unmanned level crossing at Chitheri.
When demand was made for construction
of over bridge, or at least for manning
that gate, the people of ihe area were
asked to deposit Rs. 11 lakh. It is not
possible for the poor people of rural
arcas (o mobilise that fund. The Hon'ble
Railway Minister Shri Nitish Kumar
knows well the plight of rural people. 1
am sure he will consider their demand
favourably. Before I conclude, 1 appeal
to the Hon’ble Minister to execute the
schemes announced by the previous
Government,

Thank you.
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The Appropriation
{ Railways)
THE DEPUTY CHAIRMAN: Mr.
Dirupad Borgohain, You will have to be
wery brief.

SHRI DrUPAD  BORGOHAIN
(assarm): Thank you, Madam. Anyway, |
will try 1o finish it quickly.

Today  we  have to  approve the
sppropriation (Railways) No. 3 Bill,
993, But before going to do that I have
wmcething to say about our Railways.
ur Railways have a very good nctwork
duaoughout the country. They are a good
of transport both for passengers
They help the
Indiin cronomy by and large.

Wtile l‘u‘ [

and commereial goods.

The Rullways are always expanding in
aur country. They still have more scope
forocxpansion. The cxpansion is nceded
i sume parts of the country, particularly,
wothe Movth-East region.

To broad and ever-

spending Foilways: the highest efficienty
necessary. [f we examine this point
we will find that the efffeiency
The hon. Railway
nster should take serious note of it.

run such @

fously,

nddling nowadays.

500 T

iowoutd hike 1o aie a few examples.
e uings of wrains need to be followed
stiectly, We have seen that the authorities
very ruch caflous. All the trains
winding the most presiigious trains like
abdi E‘x;-rcss and Rajdhani Express
The Guwahati Rajdhani
aps comes at the foremost
il and long distance
are very latg. These
. bv three to four hours
.uuxul c(;-n.ctnnm these trains
e inte by 10 hours or 12 hours or even
2% hours. In curtain cascs some trains are
by 50
EXPETICTIC,

e

Lrtimes

§5 GLIHG

late hours. 1 have my own
Once 1 wvisited Bombay. 1
came by the Dadar cxpress. It was late

by 50 hours.

Wil the Ministry look into it and sce
to it that all the treins run on time? If
this  callousness  persists, thosz  people
who want to travel by rail, will have find
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somc other means of travelling. There is
no doubt about it.

Sccondly, 1 would likc to draw the
attention of the Minister to the pitiable
conditions faced by the second-class
passengers and ordinary passengers.
These pcople buy tickets quite early so
that their journey is comfortable. But to
their utter surprise most of the passengers
find that their scats have been intruded
by some other persons causing them a lot
of inconvenicnce. Those passengers
whose names are in the waiting list, are
the worst sufferers. They are deprived of
berths cven though they are lying vacant
on the day of journey. Some other

persons  get  those  berths.  Those
passengers rcmain silent spectators. This
is gonig on perhaps in every train. As my
colleagues have mentioned, the basic
amenitics are also not good. Sometimes,
there is no drinking water. Sometimes
there is no light in your bogie. These are
all common things. Sometimes, some
military personnel also travel without
reservation. They bring some big trunks,
These trunks are kept in corridors or in
toilets. Tt causes a lot of difficulties to
passcngers. This is the position.

So far as the North-Eastern region is
concerncd, 1 would say that the Railway
Budget is like an old wine in a new
boutle. There is nothing new for the
North-East. Whatcver has been
mentioned in this Budget, was announced
by the previous Government. There is no
mention of a bridge over the
Brahmaputra at Dibrugarh. There is no
mention about conversion of metre-gauge
line to broad-gauge line from Lumding to
Silchar. The train which goes to
Lakhimpur and Dhemaji is very much
irregylar. All the trains from Guwahati to
Dibrugarh are yet to be introduced.

The Railway Ministry has to act very
seriously. 1 would like to request the
Railway Minister 10 help Assam and
North-East by expanding railways very
quickly in these arcas.

Thank you.
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PROF. (SHRIMATI) BHARATI
RAY (West Bengal): 1 hive seen the
Standing Committee’s report, which s
not with me just now. But I can cite one
problem. If I am travelling in a train and
the train is passing through, let us say,
Bihar, UP or whichever place and there
is a robbery or dacoity in that train,
should 1 write to the concerned State
Government or...

THE DEPUTY CHAIRMAN: 1 will
tell you what she is trying to say. If
sémething happens in a train which is
passing through Bihar or West Bengal or
any other area, where should she make
the complainit?
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dar (interruption)

Who told you that punctuality is not
my concern?

SHRI DIPANKAR MUKHERJEE:
Her question is very specific. There is a
GRP thana, they lodged a complaint. But
they are not taking any action. GRP is
not the ultimate authority. In case therc
is a dacoity on a State road, and if it is
not taking any action, then we can ask
the Statc Government. From your

. statement, I understand the implications

and 1 know statistically what it means.
But, do not give such a fear. If there is a
dacoity or a robbery in a train and a case
is lodged with the GRP and no action is
taken by them, should the citizen ask the
State Government to take action, or the
Railway Ministry? You say it is not your
responsibility!

SHRI NITISH KUMAR: The State
Government. It is  quite  clear.
(Interruptigns) If you know the ABC of
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the Constitution, you will not ask this

question.

SHRI DIPANKAR MUKHERIEE:
No, no; I do not have any confusion as
such about the Constitution, very frank.
It is a far-reaching statement that he has
made. (interruptions) )

SHR]1 NITISH KUMAR: Law and
order is a State subject. (interruptions)

SHRI DIPANKAR MUKHERIJEE: If
there is a train robbery, is it the
responsibility of the State Government?

SHRI NITISH KUMAR Yes.
(interruptions). That is the legal and the
Constitutional position. (interruptions)

THE DEPUTY CHAIRMAN: Please
take your scat. (interruptions) Mantriji, 1
will explain. The reason is that the train
is never stationary, it is always moving.
The Minister said that because of the
Constitution or the rules or the
regulations or whatever you may call it,
they do not have a police force to take
care of the crimes in the trains while they
are running. So, they cannot take the
responsibility. The police is provided by
the States. So, that has to take care of it.

If a robbery takes place in a train in |

Bihar and the train reaches Maharashtra,
who should be responsible? It is not the
responsibility of the railways. Then there
is a need that the railways should be
allowed to have their own police force.
Please, you make a suggestion.
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SHRI DIPANKAR MUKHERIEE:
Madam, Jet us discuss the Railways’
problems. Let us know -the railway
reasons. What is the point in going into
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son-railway reasons? We are not getting

any reply from the Railway Minister ss to

why the trains are not punctual. The
Minister is justifying it by citing non-
rdilway reasons.

SHRI NITISH KUMAR: Who s
wustifying? 1 4m not justifying.

3HRI DIPANKAR MUKHERIEE:
We want ic know the railway reasons.

SHR! WITISH KUMAR: 1 think the
hon,  Member  understands  Hindi.
{Interruptions)

THE DEPUTY CHAIRMAN: Doa't
get agitaicd. 1 wsat this debate o get
over and not to have a bandh.
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SHRI RAJUBHA! A, PARMAR
fGujarat): Some of the trains are
regularly irvegular, For example, the
trains coming to Ahmedabad.
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DR. M.N. DAS: Madam, one point of
clarification.

THE DEPUTY CHAJRMAN: Ng,
please, 1 am sofry, Mr. Das.

DR. M.N. DAS: One clarification,
Madam.

THE DEPUTY CHARIMAN 1 ai
sorry. 1 will not perilt you. 1 am fiot
permiting. Let him finish.

st g welt: ¥ g dow @ 4
.. (Zaamd)...

No. 3 Bill, 1998 372

[ el



373 The Appropriation
(Railways)

THE DEPUTY CHAIRMAN: Never
mind. Every Memebr in this House is as
important as everyone else. The main
thing is that this Bill was allotted two
hours. We have taken almost three
hours. Nineteen Memebrs sgoke Now, if
each one of the nineteeri Mémebrs were
to start putting a question, theré woi't be
an eiid 10 it; we will tiot b¥ dble to
complete it. (Interruptions)
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DR. M.N. DAS: Madam, kindly give
me one minute.

THE  VICE-CHAIRMAN  (MISS
SAROI KHAPARDE): No, please.
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THE  VICE-CHAIRMAN  (MISS
SARQOJ KHAPARDE): The question is:

That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India
for the services of the financial year

1998-99 for the purposes of Railways, -

as passed by Lok Sabha, be taken into
consideration.

The motion was adopted.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): We shall now
take up clause-by-clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added swo the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI NITISH KUMAR: Madam, 1
beg to move:

“That the Bill be returned.”

The question was put and the motion was
adopted.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT

THE  VICE-CHAIRMAN
SAROJ KHAPARDE): Now, we will
take up the discussion on the working of
.the Human Resource Development
Ministry. Shri O. Rajagopal.
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SHRI O. RAJAGOPAL (Madhya
Pradesh): Madam, Vice-Chairperson, the
Human Rcsource Development Ministry
comprises four Departments, namely, the
Department of Education, the
Department of Culture, the Department
of Youth Affairs and Sports and the
Department of Women and Child
Development. One of the salient features
of thc Budget for the Human Resource
Development Ministry has  been  the
change in priorities. Priorities have been
changed in suck a manner that they will
help in the overall development of the
ocuntry. Importance has been given to
the rural sector. Similarly, importance
has been given to education. The attitude
of the Government has been made clear
in the speech of han. Finance Minister
that education would be considered as
the key vchicle for social transformation.
This objective has been set apart and
steps have been taken to see that it is
implemented effectively.

We all know that the system of
education that we have been following is
the one which was evolved in the year
1835 by Lord Macaulay with the objective
of making Indians as clerks. Th«
objective set out by him was that those
who came out of the colieges, after
getting education from colleges, the
educated people would remain Indians in
colour, but in their taste, in their view-
point, elc., it will be totally.....

SHRI MD. SALIM (West Bengal):
Madam, you have initiated the discussion
on the working of the Human Resource
Development Ministry. But the Minister
of Human Resource Development is not
here.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): The Minister of
Human Resource Development has gone
out for five minutes. He will be coming
te the Holse at any time.

PROF. VIJAY KUMAR
MALHOTRA (Delhi): He is coming.

SHRI O. RAJAGOPAL: Madam, I
was on the point of the system evolved



